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Pmsent; shri Shankar Raju, cotmsel for the

petit icwier.

None for the respondents.

In view of the subsequent orders

madta on 13.11.92, in whicti further time tias

tef^n qrant«3d for compliance, this petitior*

dms )iot survive. However, if the ordei-s as

clarified bv the Tribunal are not ccmplied

with wi thin the time new qranted, it. i s open

for the peti tioner to t.ake apprxjpriate ac,*t.ion

for enforcinq the same. The OOP is

ac7f.»ndinqlY dismissed. NoticTe of contempt is

discliarqfjd. No costs.
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